
l'hr s

HON 'BLt. SH. I\ULDIP

Sh. A. M. Basheer,
Assrstant Drrector ('l'oursim),
Indran l'ourism,
88, Janpath, New Delhr.
( By Advocate : Slr. V . K. Hao )

Union of lndia
l'hrough its Secretary,
Deptt. of 'l'ourism,
l'ransport Bhawan,
Parliament Street, New

CEN'I'HAL AIJMINIS]'HA1'I VE'IHItsUNAL
PHINCIPAL tsENCH, NEW DELHI

()A N(). 2811 / 20tJ2

the 24ttr day of lebruary, 2003

S INGH, MEMtsEIt ( J )

1

2

3 Sh. Anil Garg,
Under Secretary,
Deptt. of 'l'ourism,
l'ransport Bhawan,
ParI iament Street,

Versus

Delhi.

New Delhi.

Director General ('l'oursim,
Deptt. of 'l'our i sm,
Govt. of lndia,-l'ransport 

Bhawan,
Parliament Street, New DeIhi.

4 Sh. Shive Nath,
Assistant Director,
Ind ia 'l'our i sm Deptt . ,'l'ransport tshawan,
Parliament Street, New DeIhr.

(By Advocate: sh.
None

M.M.Sudan for Hesp. No.1 to 3
for Resp. No.4)

I orpEll(of,rl-)

AppIicant has &sEailed the order dated l.lct,zouz vrde
which the applicant has been transferred from New llelhr to
Imphal as Assistant Director, lndia'l'ourism. 'l'hough the
applicant had taken up varlous grounds to challenge the same

including malafides of one sh. Anrl Garg who is Resp. No.4.

ln addition to that one of the ground taken by the appricant
ls that chi ldren of tlre appl icant &re studying in lzth class
and tsoard examrnations are due in March z0o3 and after the
tsoard examinatrons, applicant is also requrred to see that
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they are admr t.tecl

colleges. lt will

compelled to lorn at

f or hrgher educat lon ,, rn unrvers rty
put him in great drfficulty, lf he

Imphal at this .;uncture.
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2. Hespondenl-s have ref uted the ar Iegations of maraf rde.

Hespondents have submrtted that the transfer postrng of the

applicant was considered by the competent authorrty. In vrew

of the experience of the 'l'ourrsm acquired by the appricant at
different locations especial Iy in overseas, after
consideration they decide to post hrm at lmphal to boost
tourism activities rn North-East region. lt is submitted that
the transfer order has been passed in public interest.

3. I have heard the Iearned counsel for the parties and given

by thoughtful consrderation to the questron lnvolvecl ln thrs
case. As regards the transfer rrability of the appticant rs
concerned, there is no denial that the applrcant rs lrabre to
be transferred to any place in Indra and respontlents have to
take a decision as to where they can utilise the servlces of
the appl icant in best manner. -l'he aI legat lons of malaf rde are
also unfounded. 'l'here is no merrt.

4. However, keeping in view the fact that transfer order has

come in mid-term of academic sressron and the son of the
applicant is partrcularly at such a juncture when he rs to
qual i f y 10+2 examtnation and appl icant has to clecide f or hrs
future carrier and admrt him rn some college or professional
course, so t.he transfer order should not have been passed.

Keeping rn view that the appllcant's son is still in mid-term
of academic session, let this transfer order be kept in
abeyance till 31.5. 2003.
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5. lhe 0A

appl icant

department

may make

competent

31.5.2003.

stands disposed of in these terms. At this
is given Iiberty to make a representation

stage,

to the

for re-consideration of his transfer. Applciant

a represetrtation within a period of Z weeks and

author i ty shal I dec icle the representat ion bef ore
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